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THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMATI KANTI SINGH) : (a) Yes, Sir.

(b) During 1996-97, folicwing 381 mines incurred
losses:—

S. No. Company No. of loss making mines

1. ECL 109
2. BCCL 61
3. CCL 51
4. WCL 36
5. SECL 27
6. MCL 29
7. NEC/CIL 06
8. SCCL 62

Total : 318

(c) to (e) The coal companies have taken a number of
steps for revival of the loss making mines such as:—

i) Reorganisation of manpower.
ii) Short term schemes to augment production.
iii) Replacement of manual loading by SDL & LHD.

iv) Conversion of underground mines into opencast,
wherever feasible.

v) Proper utilisation of equipment.

vi) Better maintenance, adequate back-up of spare
parts and proper training to operators and
maintenance personnel.

vii)  Strict cost control measures.

viii) Additional resource generations through better
quality control of despatches.

However, during 1996-97, 6 mines (4 in ECL and 2 in
WCL) were closed down as the revival plan did not succeed
because of geo-mining conditions, safety reasons and
inadequate working reserves.

Ban on Import of Carpets

464. SHRI KRISHAN LAL SHARMA : Will the Minister
of COMMERCE be pleased to state:
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(a) whether the Government of United States has
decided to put a ban on import of carpets from india;

(b) if so, the main reasons for such a ban; and
(c) the steps taken to avert the ban?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (DR. BOLLA BULLI RAMAIAH) : (a) and (b)
According to information available, an amendment has
recently been enacted under US Government’s Treasury,
Postal Services and General Appropriation Act, 1998 which
reads as follows:

“Section 633. None of the funds made available in this
Act for the United States Custom Service may be used
to allow the importation into the United States of any
goods, ware, article or merchandise mined, produced
or manufactured by forced or indentured child labour,
as determined pursuant to section 307 of the Tariff Act
of 1930 (19 U.S.C. 1307)"

There is a possibility that this amendment may have
adverse impact on carpet exports from India.

(c) The steps being taken by the Government ¢ counter
the adverse impact of the legislation on carpet exports from
the country include: examination of U.S. legislation and its
implication in term of Indian Law; intensifying efforts for
mobilizing support against trade restriction measures for
reasons relating to labour standards in ILO; considering
raising the issue formally and informally at W.T.O; taking up
the issue at diplomatic level with U.S. Government; inter-
action with leading U.S. importers of Indian carpets; sending
of delegation to U.S. by Carpet Export Promotion Council;
publicity campaign; adoption of voluntary code of conduct
by the carpet trade.

I.D.F.C

465. SHRI CHINTAMAN WANAGA : Will the Minister
of FINANCE be pleased to state:

(a) whether the Government have constituted
Infrastructure Development Finance Corporation (I.D.F.C);

(b) If so, whether International Financial Corporation
has agreed to invest for infrastructure development; and

(c) If so, details of the work undertaken by the IDFC?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI SATPAL MAHARAJ) : (a) Infrastructure
Development Finance Company Limited (IDFC) was
incorporated as a company on January 30, 1997 to act as
a specialised financial intermediatory to specifically cater to
the financial requirements of the infrastructure sector in the
country.
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(b) IDFC has reported that amongst the international
investors, International Finance Corporation has agreed to
subscribe upto US Dollar 20 million to the company’s share
capital.

(c) The mission of IDFC will be to lead private capital
investments for infrastructure projects on a commercially
viable basis. IDFC will be proactive on both the supply and
demand side of the infrastructure sector. It will nurture and
develop bankable projects as well as develop expertise in
structured financing for infrastructure. In its initial phase of
operations, IDFC will be active in the fields of power,
telecommunications, roads & highways, ports and urban
finance.

Loans/Advances to Minorities

466. SHRI G.M. BANATWALLA : Will the Minister of
FINANCE be pleased state:

(a) whether banks submit regularly to the Reserve Bank
of India, their returns indicating loans/advances to specified
minorities;

(b) the arrangements for the scrutiny of these returmns
and the follow up work;
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(c) the annual target and the amount of loans/advances
to each of the specified minorities during the last three
years; and

(d) the action taken in case of banks with shortfalls and
deficiencies in channelising the flow of credit to minorities?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI SATPAL MAHARAJ) : (a) and (b) The
Reserve Bank of India (RBI) has reported that the public
sector banks submit details regarding priority sector
advances granted to specified minority communities on half
yearly basis. The returns furnished by the public sector
banks are scrutinised by the RBI and consolidated
statements are sent to the administrative Ministries and the
National Commission for Minorities. Wherever delays are
noticed, the banks are advised by the RBI for taking remedial
action.

(c) and (d) RBI has further reported that under the
present arrangement, no specific targets have been
earmarked for the minority communities within the priority
sector advances. Information regarding priority sector
advances granted by public sector banks (balance amount
oustanding) the minority communities in the country as of
the end of March, 1994, March, 1995 and March, 1996
(latest available), as furnished by RBI are given below:—

Alcs in Lakhs)
(Amount : Rs. in Crores)

Year ended Year ended Year ended

March, 1994 March, 1995 March, 1996
No. of Amount No. of Amount No. of Amount
Alcs Outstanding Alcs Outstanding Alcs Outstanding
59.11 6351.61 61.20 6946.79 64.43 7916.23

As evaluation of credit facilities to minority communities in
18 of the 41 districts identified as having concentration of
minority communities undertaken by RBI revealed, inter-
alia, that the assistance given to the members of the minority
communities by banks was normally found adequate. The
banks have also been advised by the RBI to take steps to
facilitate the flow of credit to the minority communities and
to review the progress made regularly at the District
Consuitative Committed (DCC) and the State Level Bankers
Committee (SLBC) meetings.

[Translation]
Coal Mines (Nationalisation) Act, 1973

467. SHRI MANIBHAI RAMJIBHAI CHAUDHARY : Will
the Minister of COAL be pleased to state:

(a) whether the Government are contemplating to make
amendment in the Coal Mines Act, 1973;

(b) if so the details thereof; and
(c) the time by which it is likely to come into effect?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMAT! KANTI SINGH) : (a) Yes, Sir.

(b) The Government have noted that the projections of
coal production and of coal demand show that there will be
a gap towards the end of the 9th Plan which will increase
during the 10th Plan period. This gap will remain even though
the investment in the 9th Plan will be more than double the
investment in the 8th Plan. In 1993 the Coal Mines



